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MR. DEPUTY-SPEAKER: Subject. 
to correction, the result of the divi-
SiOD is: - ~  -

Ayes: 88; Noes: 40. 

The motion was adopted. 

It.t5 his 
STATUTORY RESOLUTION REs. 
PROCLAMATION IN RELATION TO 
STATE ot MANlPUR. MANIPUR 
BUDGET, 1981-a2-GENERAL DIS. 
CUSSION, DEMANDS· FOR GRANTS 
ON ACCOUNT (MANIPUR), 2~ 

- - AND 

SUPPLEMENTARY DEMANDS· FOR 
GRANTS (MANIPUR), 1980-81 

MR. DEPUTY-SPEAKER: The 
HOuse will now take up Items No. 
13, 14, 15 and 16 together. Giani Zail 
SIngh to move the Statutory ResolUl-
tlon. 

THE MINISTER OF HOME AF-
FAIRS (SimI ZAIL SINGH): Sir, I 
beg to move: 

"That this House approves the 
Proclamation issued by the Presi-
dent on the 28th February, 1981 
under Article 356 of t.he Constitu-
tion in relation to the State a.f 
Manipur":" 

Election to Manipur State A"'semb-
ly were held along with the Election 
to Lok Babha in January, 1980. No 
party was able to get an absOlute-
a t~  A coalition Ministry com-
prising of Congress (I), Congress (U) 
and Manlpur People's Party, headed 
by Shri R. K. Dorendra Singh waS 

-------------
@The follOWIng Members also recorded th . t· AYE elr V'O es. 

1'Iaf. ~  V.Chandraaekh6Tappa, B. K. Nair. 

P. Penehalaiah, G. S. ~  ,~ S , B. '!. De,at, 
..., Subhub Chandra Yadav. ' r  a .-. • It. Sat.ln,endram 

119BS: Sbrl II. RaIDIJlDa Rat. 
-Moved with the recommendation of the President. 
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.worn in on 14th .January, 1980. 
8hri R. K. Dorendra Singp. resigned 

from Chief Ministerahip On the 19toh 

November, 1980 and thereafter a new 

eoalition Ministry headed by Shri 

Rishang Keishang assumed office on 

27th November, 1980. 

In his report to the President, dated 

the 27th February 1981, copies of 

which were laid on the Table  of the 

House on 2nd March, 1981, the Gov-

ernor informed that ~e Ministry led 

by 8hri Rishang Keishang was re-
duced to a minority in the Assembly 

on the 23rd February, 1981 with the 

defection of 10 Members to t.he ~ 

sition. He recommended introduction 

of President's Rule in the State under 

Article 356 of the Con,!titution as ac-

cording to him no party was in a 

position to form a stable C',.overnmen1; 

in the present situation. He also re-

Commended that the State Assembly 

may be kept in suspended animation. 

Accordingly the President issued a 

Proclamation under Article 356 of the 

Constitution on 28th February, 1981. 

Possibilities are being explored for 

baving a stable Ministry in the State. 

It is, however, possible that no Minis-

try may be able to assume office when .. 

the aforesaid, PrOClamation ceased to 

operate at the expiration of two 

months unless before the expiration 

of that, periOd, it has been approved 

by a Resolution of both Houses of 
Parliament. 

I would, therefore, request the 

HoUSe to 'grant its apprDval 110 the 
4389 LS-U 

Proclamation issued by the President 

on 28th February, 1981 in relation to 
the S1;ate of Manipur. 

MR. DEPUTY-SPEAKER: nesolu-

tion moved: 

-'That this Hc.uae approves the 

Proclamation issued by the Presi-

dent on the 28th February, 1981 

under Art.icle 356 ot the Constitu-
tion in relation to the State of 

Manipur." 

Motions moved: 

(i) "That the respective sums ~ 

exceeding the amounts on Revenue 

account and Capital Account shown 

in the third Column of the d~  

Paper, by granted to the President 

out of the Consolidated Fund of the 

S~t  of Manipuf, on account for 

Or towards defraying t ~ charges 

during the year ending all the 31s1; 

day Of March, 1982, in rel>pect of 

the heads of demands, entered in 

the Second Column thereof ~ a st 

Demands Nos. 1 to 25." 

(ii) "That the respective Sl1pple-

mentary sums not exceeding the 

amounts on Revenue Account and 

Capital AcCOUnt shown in the third 

column of the Order Paper, be 

granted to the President out of the 

Consolidated Fund of the state of 

Manipur to defray the a ~es that 

will come in course of payment 

during tbe year ending On the 31st 

day of March, 1981, in respect ot 
heads of demands entered in the 

Second Column thereof:-

Demands Nos 1 to 10, 12 to 15 
--and 1'7 to 25. 
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No. of 

Deman" 
Name of Demand Amount of Dem.and for Grant on 

Account submitted to the vote 
of the House 

Revnue Capital -.------------. --..... --.-.... ------------------,-----------
~~~ ~ ~~ ~ RB. 
I L ~ t e  ~  and Al uLni!ltration of JUJtice • 35,60,000 

Q C0Il6dential and Cabinet Department 7,110,000 

3 Secretariat 0 .57,10,000 

4 Land Revenue. Stam.ps 8t Registration, District Admini-
stration, Rcahbllitation and Gratuitous Relief & 
Planning . 71,80,000 

5 Sales Tax, Debt Obligatlons, Treasury &:. Accounts 
Admmistration, Pension, Other Social Socuri ty &:. 
welfale .md L:>ans to ve ~ t ServAlltli 0 0 57,85,000 

6 M)tor Vehicles and R.,:ld Tran'lport Department 3.90,000 

7 Police, Jails, Fire protection, Home Guards, Civil 
II D!fenc:! and R!lubilitation Schemes • 5,11,04,000 

8 Public Works . 

9 Inform3.tion and Public Relation and Tourism 

10 ~~ t  Stationary & Prmting and Other works 

II Medical ,Health & Family Welfare . 

12 Local Self Government 

13 Labour and Employment 

14 Tribal and B3ckward Cla-» 'i Welfare 

15 Food and Civil Supply 

2.56,80,000 

11,60,000 

6,85,68,000 

1,88.30,000 

16,90,000 

9,20,000 

16 Co-operation . 

17 Agriclllture, Soil ConIJervatioJl, 
and ~ e es 

40,55,000 
Area Development 

2,13,80,000 

18 .\nllo \1 H'ub,\Tldry & Vcterin:lry Department including 
Dairy Farming 65.40,000 

19 ~t and Soil Conservation 

20 Oomm.unity Development and Panchayat • 

21 Industries and Weights & Measures 1,51,40,000 

:12 Water Supply and Irrigation 1,0'1,50,000 

23 Power Projects 3,80,85,000 

24 Miscellaneous Departments [ 11,45,000 

25 Sports & Physical Training, Arts Be Culture and 
Social Welfare. 0 0 o. !7'1,75.ooo 

3 

Rao 

40.000 

49,55,000 

30,65,000 

152,40,000 

6,19.40,000 

I,Bg,8S.ooo 

-----------------------
._----
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~  DImtJnds.for Gf'tInI.r (Manijn.w), Jg80-81 Submiltld III 1M 
y". of Uk SdIuz 

No. of 
Demand 

Name of Demand Amount of Demand for Grant 
submitted to the vote of 

the House --------------------------
2 3 

-----------------------------------------------

I Legislature, Election and Amdinistration of Justice 

2 Confidential and Cabinet Department 

Revenue 

Rs. 

3 ~ Secretariat and attached e~ J.l,.,59,000 

4 Land Rr-venue, Stamps & Registration, District Adminis-
tration, Rehabilitation and Gratuitous Relief & 
Planning 16,12,000 

"5 State E'Ccise, Sales Tax, Illteren Payments, Treasury 
& Accounts Adrnini'ltration, Pen, ion, other Social 

13,41,000 

Se("ur'ty and Wdrare 
1) M )tor t~ e and Road TL'ansport Department 94,000 

7 Police, Jails, Fire protection and Home Guards 1,000 

8 Public Work'!, Housing, Building and Roads 

9 Information & Public Relations and Tourism 1,88,000 

to Education and Stationery & Printing 19,00,000 

12 Local Sf'lf Govt'rmll<'nt 2,71,000 

13 Labour and Empl'>ymcnt 36,000 

14 Tribal and R.lckward a ~~ Welfare 6.8,,000 

1.1) Fon.I and Civil Supply 

17 ~~ dt  S lil ~ vat  Area Development and 
Fi'>heries ...••. 36,45.000 

18 Animal H'libamh y & Vctt""inary Department including 
Dairy a ~  .  .  . • .  . 1,000 

'9 Forest and Soil Conservation 2,62,000 

20 Community DeV('lopment 11,Ro,ooo 

21 d ~t es and Weights & Mea. .. urcs . 30.38,000 

22 Minor Irrigation, Irrigation, Flo)d Oontrol a nd ,.yater 
Supply. 

2~ Power Projects 02,98,000 

114- Milleellaneous Department '7.000 

25 SpnrtR and Phvsical Training. Arts & Culture and Social 
Welfare • • • • • • • • 44,45,000 

3.C}9.73.000 

Capital 

Rs. 

1,66,000 

7,03,000 

3,~  

10,36,000 

25,64,000 

3,14.000 

t·!)9.42,ooo 

,00O,noo 
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MR. DEPUTY-sP£AKER· The 
Housf! will take up all these items to ... 
gether. These are items Nos. 13. 14, 
15 anc1 16. We will take all these 
to$(ether and havp. a General Discus-
sion. 

Now, Shri Subodb Sen. 

SlIRl SUBODH SEN (Jalpaiguri): 
I rise to oppose thiCi Resolution.· 1 
think. that the Report, on the basis of 
which thifl proclamation a ~ been Pro-
mulgated is, to say the least, ~

conceived. If you go through t.he 
Report you will find that the con-
clusion does not follow from the 
premises that he has built Ull. What 
are the premises he relied npon? One 
premise is this, that Manipur bas 
become very conspicuoUs for its in-
variable concomitant feature of shif-
ting loyalties and therefore breaking 
of Governments very often. 

Sir. Congress (1) Governm€:nf; was 
formed capitalising the situation, ('In 
the basis of these shifting loyalties. 
Congress (I) did not get f.he majority 
tbere. They purchased some legislators 
and got the majority thare. Then 
they were saddled into power. When 
those shifting loyalties are against 
~e  they have been compelled to 

· ............ resign. Here what do we find? When 
the L?ader of the PDF comes and 
appeals to the Governor to give him 
a chance to form a Government, the 
Governor says 'No'. It vnly shows 
that Congress (I) can capitallse on 
shifting loyalties. But no other partv 
(other than the Congress-I) can do 
that. That is clear. Only Congress. 1 
will be given the chance to cash on 
these shifting loyalties. This is the 
situation. This is the so-called even-
handed justice that We find here! Sir 
if any thing, the Governor should av~ 
given a chance to the PDF leader to 
form the Government. Xhe strength 
of the party could have been tested 
on the floor of the Assembly. It is 
very amusing to find that; the Gov-
ernor did not know what to do. In 
the same strain. he says ~ s  I quote 
from the Governor's repot't. Please 
... page 5. It says: 

D.O.. _. 

'Second, it may be possible fwr 
one side or the other to gather eveD 
from the present house adequate 
support. to be able to form 8 stable 
Ministrv.' 

And then he says: 

'As against these, if the ~se  

is only suspended. there is a possi-
bility of support being bought of· 
money or through lure of office. 
The dissolution on the other hand, 
might hS\"e a C'hasteniT'g effect or. the .. 
various political parties and the 
candidates' 

Now, Sir, the position is this. If the 
Congress (1) can cash on the support 
of shifting loyalties by money or lure 
of officE", that is something that is 
permissible! That is why the Assem-
bly is kept in suspended nnimation. 
That is Why PDF is deprived of the 
oppgrt.unity of forming the Govern-
ment there. But if PDF attains the 
majority. then, I am afraid,-the As-
sembJy will only be dissolved. So. 
Sir, yOU find here that Congress (n 
is being given all the facility of capi.-
talising on vascillating or ~ t  

loyalties. Then it is permssible! But, 
Sir, if nther parties get more strength, 
then. the Assembly will be dissolved. 
That is what the-intention iR. And 
what ~ more? The background that 
the Governor has made out is, to say 
the le3st. t.hat Manipur is unfit for 
parliamentary democracy. The Gov-
ernor ~ raising the bogey of insur-
gency and telling Us that some can-
didates may indent the service of 
insurgent'S and extremists if ("'ection 
is held. This, to say the least. is very 
unfair to the people of Manipur and 
I think the proclamation Or promul-
gation whatever ~ rna,'! ('all it, 
should be abrogated and Manipur 
~se  should be allow('d to de-
cide its fate as to wno commands the 
majOrity. Thank you, Sir, for 'giving 
me an opportunity to speak on this 
motion and I oPPOSe this motion. 

~ ~ ... fq ~ t  (~) 

~ ~,~ ~ ~ t  
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iI .alil (01 ~  ~ {ierr t, ~ ~ 
it; ~ ~~  ~~ ~  ~ ~ 

~  

itt flrQf ~ ~ rtr tfwr ~ 
~ 0lfCffi" ~  t ,irtT Wflf if ~ 
tm=rr t fifi ~t m m arT« t, m« 
~~ t t  ~~(t ~  

~t )~ ~ ~ 

ifil ~~~ t ~ ,( ~  ~ t  ifi ~ 
firmir ~  iffi ~a ~,  rn ifiT ifl1'(UT 

111: t fcf; itriJ: ctrr ~  <ii ~~ ~ t 
ill; \jf'iI' ~ it ifi'tn." tfiif em ~ 
aA', 0'iT qt tT( ~ 'flTTtr.f iiflf ~ 
~ .n..: ~ cr.r ~ ~ am 
~ ( ~ ijfIit I q '(Q" ~ ~ w ~ 
it 1ft ~ ~~ ~ iti..- ~ ~ 
~ ~ if Sl'3l'roTfetcfl' (~~  
ttr ~~ ~  ~ (  t ~ ~ iir 
wPif .t ~e  srfttf.lfnl iIil ~ ~ 
!lfCff. iti ~ ~ iV( 1{iifr 1!f1', CIt ~ 
\Je' W'iIftT iir ~ ~  ~ ifi'T nn 
t ~t  

~ iffif q: t fiti ~ ~ lfit' 
it Jfiil'RPer ifi ~  i ~ if ~, 
qR ~ (  2ft ... if ~  t%' qt it!' 
~ rift ~ ,,~~ ~  ~ .iIl cf ~ 
~  \t., ~ srfa'f.:rfi.ttff rnT ~  If 
~~ ~ wrftra' lj, 61 t'I' ~ 

...... I'm '" qi' q'( ~ .; 
1ff .. tt'6J« '"'" itr ~ ~  ~ tl I 

'f..T fiIr ~ '1I't1ft(f t, ~
l'f/ .-r ~, ,  '1'(\11" q fiN <<1 I - IJ.If " 

~at  ~  t I ~ ~~ i ('( s ~ ttft 
~~ tr '\{r ~ i((f tf': ~~ ,,~ 
{r m t1r ij"f1' ~  it ftro: lfifoWJI \4'1 

~ I ~ t tt ~~ ~ 

~ lIT Ai ~ it "t=4Cfi I (WI it; ftrQ: 
(16C}4 rtf wm;r ~ fit;zrr ~ !lfR ~ 
~ if ~  ifi"r ~ ctrr ~ rIr 
~ 111\ ~~ qcrr ~ ~ 'Sf2mff ctft 
~ ;r(f ~  \i1'ntm, qT(;ri ~ 

~ w qore:1 if m ~ w tntf it 
~~, ~ ~ ~ ~ (r \i1'rir fiF 
w ~ Of llf'fff'T ifl ~ .,. ~ CflT (WI'f\l 

~~ t  

it ~  ~ Ai ~ ~ ,( ~, 

~~ If<<T\itr ;f, ~ if ~~ t 

~ ~  ... ~ iii lR"'h: 1lnrr;r ~ ifil 
~a ~ ~ cnm ~ ~ i • 
it 'i'1' ~)  ~ ;wiT ~  ~  i m 
~ Sffif'A CflT ~t  ~ ~ ~ I 

1500 brs. 

MR. DEPUTY-SPEAKER: Mr. 
Gouzagin. Please come in the front. 

SHRI N. GOUZAGIN (Outer 
Manipur) : Mr. Deputy-Speaker Sir, 
Sir I am from the north-eastern 
most corner of the country and here 
also, I would like to speak from my 
seat which has been allotted to me in 
a corner of this House. 

Sir, as you know, Kanipur Assem-
bly has been put under animated 
suspencaion. As you have seen from 
the various reports, there has been 
a political instability in Manipur 
state. Instability of Govts. is not 
a new thing either in this Parlia-
m.ent or in other State. af the CGUD.-
try. Der-action is rlmpent every-
where Uld. JIanipur Is nat an exeep-
.tWn. It is UDfortunate to beer the • 
~ frOID the boa. IIea$er QP. ...... -Yin. tMt Kaaipur it not 
At to be put under a democratic form 
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[Shri N. Gouzagin] 

Of Government. This is very un-
fortunate, Manipur is very much one 
of the Indian States. 

15.02 hrs. 

[smu CHIN'.rAMANI P ANIGRAlII in the 
Chair] 

The hon. Minister has introduced 
the Manipur b2udget in this House on 
16-3-81 and I am going to introduce 
Mal1ipur to the hon. Mimlbers of the 
Parliament today. Manipur is a very 
small State and has got only two 
seat,:; in the Lok Sabha. The insur-
gency which has been spreading 
throughout the north-eastern region 
of the country has been infresting 
the State of Manipur also. The law 
and order situation there is not 
good and in the midst of this, disso-
lution of the assembly would not be 
the answer to the problems obtain-
ing in Manipur. Manipur is located 
Ln the north· easternmost corner of 
the country boardering with Burma 
and is completely land-locked. Com-
m.unication bottleneck is there; there 
is no sufficient electric power. The 
Loktak hydro electric project, which 
Ls a central project, is still not com-
~ eted and has yet to be commissio-
ned. It is very much behind sche-
dule by about a decade. There is, 
therefore no medium or large scale 
indUstry in Manipur. It is only the 
traditional cottage Or small industries 
that we can see there. Unemploy-
m.ent of the educated youth is one of 
the biggest issues in the State. Ac-
cording to the live employment regis-
ter, about a lakh of people are regis-
tered, out of which seventy thousand 
are educated. People are getting 
fruc;trated. There is a lack of sense 
of participation in the country's 
affairs and that bas been one of the 
main reasons for insurgency which Is 
looming over the atmosphere there 
The Central or the State Government 
may dep}uy police or anny. person-
nel, may 1l2Se any amount of weapon • . 

D.G •• etc. 

to tackle the problem of insurgency .. 
but these alone cannot and will not 
solve the problem. It is the mind 
that has to be searched. out. To 
find out how these people have be-
come frustrated and hOW they have 
started all these things, it is necessary 
and desirable that the Government ot 4 

India should search out the hearts ot 
people not only in Manipur but the 
whole north-eastern States. An at 
mosphere of mutual trust needs to 
be created. Until and unless this 
sort of approach is made I am afraid, 
we will not be able to solve the 
problem. We may blame other peo· 
pIe as CIA Or KGB agents, but how 
do We make these blanket charges? 
It there are people who are engaged 
in all these sabotage activities,let us 
pinpoint, let us puniSh them under 
the law. Without naming who is 
doing this or who is doing that, how 
can we make this blanket charge? 
Let us pinpoint them. If there are 
some people who are working prac-
tically for this, they should be severe-
ly punished. 

How many Central Minister have 
visited these areas during the last one 
year or during this year? What is 
the attention you have given? When 
people are economically backward, 
when people feel that they do Dot 
haVe enough representation in the 
affairs of the country, when they are 
not even known to their colleagues 
here as well as in other parts of the 
country, anything can crop up. So, 
it is our duty to bring them to the 
mainstream; it is the duly of all 
the hon. Members here to create 
mutual trust in the minds of these 
who haVe gone astray. We have 
to bring them back. Let tUI win 
them over again. 

So instead of dissolving the Assem-
bly, the President. has kept It under 
animated, suspension as it is the 
only immediate solution of the pro-
blem. As ~ e m!!mbers. !l" aware 
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Assam Assembly was put under sus-
pension for sUCh a long time. In 
J4anipur's case, it was only one year 
and animated suspension is jusWl-
able. It is not an isolated case 
Everywhere defection this way or 
that way takes place. 

The President made a right deci-
sion and the Home Minister's Resolu-
tion deverves support from all sec-
tions, of the people. All hon'ble Mem-
bers who love democracy and who 
love to have people's representatives 
to ventiliate the grievances of the 
public in the midst of hostile or in-
surgerlCY activities in a State like 
Manipur should support the resolu-
tion. Out of our people, particularly 
the majority Community's the Mani-
puri Meities) in Manipur, till nOW 
only one perSOn has qualified to be In 
the All India Administrative ServiCe 
through U.P.S.C. Examinations. It 
is very much surprising how and 
why these people who could come out 
first class first in the Universities, in 
postgraduate examinations, could not 
get into this All India Services when 
they went to join the Services through 
the competition. This has added to 
be of the main factors of frustration 
that led to insurgency in the State. 
So jt is my since appeal to the Gov-
erDmeJ.'lt as well as to all the hon. 
Membtl!rs of this House to pay proper 
attentillD to this problem State of 
the country. If We are not going to 
discard the whole (Manipur) 
State) let us try to create an atmos-
phere which will be congenial to the 
growth of the people economically 
and otherwise. 

With these few words, I support the 
ResolutiOn. 

SHRI N. K. SHEJWALKAR 
(GwaUor) : Mr. Chairman, Sir, 'I 
rise to oppose this mOYe of the Gov-
ernment. Before I actually come to 
the grounds on whicli I haVe come to 
this eoncluion, may I, in brief, sub-
mJt as tQ what the s ~ at  Is there. . 
in lianipur? Probably it is known 
to ....",od,. that 'fOr til.· lMt on. 
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year or even more the situation is 
very explosiVe there. It is evident 
from the very fact that on 8th Sep-
tember 1980, Manipur was declared 
as a disturbed area, except for one 
place-if I pronounce it correctly-
called Diribar. The reaSOn why it 
is so, must also be discussed here 
briefly, The land which was once 
upon a time the headquarters of an 
Army whiCh wanted to make India 
free is now a place where every day 
s ~ sort of violence is taking place--
lootings and bank robberies are 
there. Curfew is enforced and so 
many things are going on there. 

The population of Manipur area, as 
I Wlderstand it is about 14 lakhs. Out 
of this, 8 laks of people are called 
Maiti and they believe in Vaishnav 
Hindu dharma or philosophy. And 
though they before to that area, 
they are denied all the advantages 
which the scheduled tribes get there; 
others, e.g. Christians, Maos, Nagas, 
Kukris and Mizos are entitled to 
have all those facilities 
which are given to scheduled tribes. 
And that is the main caUSe why the 
agitation has started there. Maitis. 
are deprived of their right to be 
represented in the services and other 
places, and, therefore, this trouble 
has started there. And that is why 
the students· organizations also have 
started this trouble. The situation 
there also is the same as in Assam. 
They also say: "Oust all the vide-
shis who are foreigners. Remove 
them." This was their demand; and 
on that basis, the Government there 
has actually come to an agreement in 
the month of October, saying that 
they would. rely on the voters' 
list of 1948, and the Census report of 
1951, and that the other problems 
should be dealt with Oft the basis of 
the Register of Foreigners maintain-
ed there. This was conceded by the 
then Government and the ~ e  Chie;f 
Minister, Mr. Dorendra Singh, But 
because no effect could be given ~ 
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that the situatIon could not be con .. 
troUed. Not only that. The inter-
nal political situation in the ru.lin& 
party was not good. I should use 
the words 'ruling party' in the 
sense of those who were ruling there, 
because the whole of the Congress (I) 
was not ruling there. 

The result3 of the elections there 
were like this: out of a HOuse of 60 
members, only 15 were Congress (I) 
members; 10 were of the Janata 
Party' d of Congress (U); 5 of Com-
muni;t Party, one of Marxist Party, 8 
of Manipur People's Party; 2 of one 
other party and 17 of other groups. 
This was the composition of the 
party. and only 15 Congress (1) 

membet's were there. Still they 
somehow or the other managed to 
win over the other people and got 
their own majority. But again they 
could not continue there. And within 
their OWn party, there was a rift. The 
Chief Minister had to be changed. 
Another Chief MinistE:r was given the 
oath three months ago. 

I shcluld not say this actually; in 
an explosive situation like the one in 
Manipur, the ruling party is not try-
ing to ollow the norms of ordinary 
pOlitical democracy. They believe in 

se t~ ad  They did so in As-
sam, they did sO in Manipur. And 
in Haryana, the example is a very 
simple one. There, the whole of the 
party '91 as inducted into the Congress 
II), So, here was no necessity for 
taking over, that Govemmeent, or 
for PrE.:lident's rule. Similarly, here 
also thtlY are playing the same game. 
There ~s one daily which wag publi-
shed :0 um VaranaSi and its name is 
AGi. Ju its editional of 6th March, 
they hId said that Indira Congress 
Organil ,Ition is ..cne _hieb gives shel-
1er to .. 11 indilaplinariea uywhere 
they btloDfl; 

1J\1m,r.fl;ftu ~ qft.rq i;f;mn ~ 
nwr ..... "" 'Pff, I 

in ,..iGtiOR .. 
~ t  

D.o.. .• tc. 
This is what he said; and. actaall7 
this is what we see. What can ",e 
expect from such people? Whether 
1hey can deliver the goods I am 
afraid, whether they can do anything. 
The action which has been taken also 
tpeaks for itself. I caD 

understand it because of the 
horse trading, some party coming 
into a majority, thh group is coming 
up and that group is going down and 
so on. Therefore, instability is there. 
If they say, instability is there, why 
should they not suspend the Assem .. 
bly? Why should not they di5miss 
it at all and have a fresh election? In 
fact, they want this sort of horse 
trading. Today. they want to bring 
somebody; tomorrow, they want to 
bring somebody else. On that basis, 
they want to proceed. 

May I warn that the power cannot 
restore peace in that area? They may 
come to power in that area, but peace 
cannot Ibe restored in the basis ot 
power. If they are sincere, if they 

~~  ~  t~ ~ ~ea  i::::;:; 
some norms of democracy; at least, 1%1 
the situation in which they are, they 
must; once for all, see off all 411a 
ram, and gat/a ram things; and have 
some sort of an example set before 
the whole nation that they are not 
after just the Power. They want a 
fair ad st a ~  should be 
obtained fairly. With these words, I 
say this sort of thing cannot be in 
any way suppel'ted. 

"" f...-mU '"" ItITW (it1l'i t!i i.,) : 
~ , ~ ~ ~ it ;ft 

~ t ~  t, ~ ;m ~ ~  

;m:err j vn R it' ~ em fcrW" 
~ t ~ it ~ itft $fPU"W, 
t I qt 'ff: 11th ~~, ~ 
~ firoIfr m Ifi1 .. ;fti(' 'rtf 

( ~ ~ ~~~~ 

~ " ~ fiIr amlw ~ ~ if man. 
~t  *". firUIt..n-« '"'" 
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SHRI NGANGOM MOHENDRA 
(Inner Mampur): Mr. Chairman, I 
rise to oppme the motion. At the 
very outset I would like to submit to 
this House that this proclamation is 
an outcome of a very sketchy arith-
metical assessment of the political 
situation by the GovernOr who is 
burdened with the duties of looking 
after more than half a dozen States 
and therefore has so many loopholes 
to plug and so many issues to evade. 
Whether this is a product of his office 
or his own, I cannot say, it is for the 
House and for the Home Minjstry 
to look into that. The intention IS 
clear to us. (Interruptions) There is a 
confidential D.O. which was 
circ.\llated to the Members of this 
House on the 28th of February. The 
first two a a a ~ deal with the 
situation imemediately preceding the 
proelamation. The third is very ma-
terial. He tries to give the relative 
strength of the respective parties that 
is obtaining in Manipur and he writes 
that 39 Congress (I) members were 
there. It would have been very help. 
ful to han. Members and the Gov-
ernment ot India had he gIven how 
this figure of· 39 was arrived at. As, 
a matter of fact one of our hon. 
Members has 'said thai in the last 
elections only 11 Congress (I) candi-
dates W.ere returned by the people -of 
Manipur. Let UR not lose sight of 
f'that". (lnte1"rUptions) Irlitially' there 
were -II, later' on, ~2 -jOined. So let 
US start with the UiMest beginning of 
18. Now It is this 13 which increased 

D.G •• etc. 

to 39 by defections. Such defections. 
are obtaining elsewhere and eveq-
where and' Manipur is not very mUcb 
behind I Let us not deny facts. Even-
tually the Congress (1) people as well 
their party here are elated in the 
sense that they had been able to take 
in more men by defection. I do not 
know whether it is true but just as 
other hon. members have said and 
in view of the absence of any anti-
defection Act or Bill or whatever it 
is,-it is very difficult for me to say 
anything, but suC'h things are there 
and they have occurred. My grivance 
is that the Governor shOUld have 
given that fact too _ Otherwise, at 
the first sight, !t appears as if the 

es~ (I) opened their account 
with 39 members-that is not so; that 
is my point. It is rather a short re-
port and much has been made out 
about the much talked insurgency. 
May I draw your attention to para 8 
of the D.O. at page 3 of the docu-
ment circulated to us? There he 
says: 

"Political instability in the cir-
cumstances prevailing in Manipur 
can have grave consequences. 
Manipur is a border states beset 
with multiple insurgencies." 

Much has been made of it. I remem-
ber to have submitted before this 
House on 21st July last year and I 
made a fervent plea to all the Minis-
ters in the Ministry 'Of Home Affairs, 
and I am glad that one ot then,. is 
present to find out whether any big 
official Or for that matter any Mints-
ter Or Ministers, are involved or are 
at least directly or indirectly related 
or connected with the insurgeney. 
Nothing bas been heard of it. r 
do not know whether the Rome Min-
istry is pre-occupied with some other 
things because I have only two ears 
to hear, but the Home Ministry bas 
got ~eve a  ears to hear and sO many 
intelligence agencies are there to ap-
prise them. I. do not know whether 
they have been able to get the rear 
natbre ot news or fntElDigeDc!e' r .... 
porta from tJaoae a,ensies.· I made that 
same statement on that very day al.801. 
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My friends on the other side sym-
pathised with our being in a border 
area, beset with all kinds of problems. 
I would appeal that it is not that I 
am for being sympathised with; it 18 
not that I am for showing pity on us. 
But it is high time that those who are 
at the helm of affairs. have such mo-
desty and honesty to understand us 
and to do promptly whatever is 
needed, Juo;,t as they have issued the 
proclamation so promptly. That pro-
mptitude must be shown in a 11 aspects 
and not only in the matter of bring-
ing in the proclamation. Why con .. 
cern only with suspension or dissolu-
tion or proclamation not in the least 
On 27th the Government fell there. 
On 28th We had the proclamation. 
Similarly so many things have been 
done. Why <!an't they be so prompt 
in other matttre; also? It is food for 
discussion; it is food for understand-
ing. Why cannot chance be given to 
other!1 a'o:;o? 

In the same report it is said: 

"If the Assembly is only suspend-
ed, there is a possibility of support 
e ~ bought bv money or through 
lure of office." 

It is for the concerned Ministers to 
say 'yes· or 'no' to this. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(8HR! YOGENDRA MAKWANA): 
There is something above that. Read 
that also. 

SHRI NGANGOM MOHENDRA: 
Since you have asked me to read the 
foregoing para, I am. reading it: 

"It may be possible for one mde 
,or the other together even from the 
present House adequate support to 
be able to fonn a stable Ministry." 

Do you mean to say that you are 
actually encouraging re-defee'tion? I 
do not think Mr. Makwana or Mr. Zail 
Singh will entertain such ideas! 

As regards corruption. why do the 
Ministry fall there so often? The Pre-
sident's rule is not a new thing in 
Manipur. It is continuos thing almost 
a fashion. i am hapPY' to see that two 
hon. Ministers from the Home Minis-
try are pre..:ent here. We had been 
directly under the Home Ministry till 
1972. The Home Ministers are our 
guardians. But what have the guardi .. 
ans been doing all along? Can some-
thing not be done? I do not think 
any of the Home Ministers had gone 
there. Once Mr. Venkatasubbaiah had 
halted at Imphal Air port for a few 
minutes to meet local traders. Is this 
the way to visit a state in turmoil? 
You can ViSIt Gauhati several times 
and you cannot fly to Imphal, a dis-
tance 01 30 minutes from there? 

SHRI YOGENDRA MAKWANA: 
We will definitely visit l\[anipur. 

SHRI NGANGOM MOHENDRA: Is 
it for the fact that Manipur does not 
burn as Gauhati bums? 

What is going on around there? Of 
course, the Centre will say that they 
have been giving money. We are 
thankful to the Centre for that. But 
have you ever thought of looking into 
how those moneys are being spent 
there? To say a few; Our Ministers 
there do not sit on chairs worth less 
than Rs. 3000/-plus carpets of a 
higher price. I am not attacking their 
private life or ofllcial life. But the 
Centre's money is wasted like any-
thing. I donot deny that the Centre 
is bountiful. But there should be 
some agency to see that wasteful ex-
penditure does not take place. 

Of course. corruption is rampant 
everywhere in India. But it has be-
come a household rumour/allegation 
that MLAs are paying money to the 
leader of the party for becoming 
Ministers! It is for the Home Ministry 
and others to look into the matter. 

MR. ~ Since It is a ~
our, Why do you say this? 
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SHRl NGANGOM MAHENDRA: It 
has become a household rumour.. If it 
is untrue, I shall be glad. 

There is a military e a~  to root 
out, as they say, insurgency. It is 
very doubtful that some persons wllo 
are at the helm of affairs are or are 
not in league with the insurgency 
there because one day, one Minister 
of the earlier Congo (1) Ministry, 
while addressing a public meeting, 
where I was the Chief Guest, extol-
led the insurgents. He said bold-
ly that the money that was 
coming to Manipur was not 
due to the negotiations carried 
on by the Ministry, of which he 
was then a part, but was due to the 
activities of the boys in the bush? 
It was published in the local papers. 
At the same time, there Was a de-
menti by the same Minister after-
wards. .  . (InteT71uptions) I can give 
. evidence before a court. He said it in 
my presence. I informed the then 
Chief Minister of what this Minister 
had stated. Of course, he is no more 
a Minister. That is why I implore a 
visit by anyone of you to assess things 
yourself. 

Then there was a scandal, which 
was very much current. before the 
fall of the Ministry that one particu-
lar Ministry, the Agriculture Ministry, 
had purchased lakhs of rupees worth 
of horticultural plants, platains plants 
(cavendish type), manlo saplings and 
things like that which were never de-
livered! They' might have been deli-
vered only on paper. This is the 
way things are happening there. That 
is why I would request the bon. Home 
Minister, or any other Minister, to 
visit that area and meet the local peo .. 
pIe. It is no gOOd running after the 
Communists or the opposition party 
members only when you are in diftl-
culty. You never come to 'US when 
yoU are not in ciifficulty. After COM-
ing to !)elhi I hellrd that one of the 
'Ministers went to one of our leaders 
to implore the &upport el m.v .party. 
We are .prepared '0 .'4lport .,v,ry-
"body, provided sOmething lood i. done 

D.Os-e*e. 

to our people, something better is done 
to our people. Otherwis.e it is DQ 
good. 

You seem to want to make out 
much of the insurgency. Can the 
Central Government shirk their res-
ponSibility? I am glad that Shri 
Gouzagin, who represents the other 
half of Manipur, also ~a d that it is 
dUe to neglect by the Centre. How 
can the Central Government shirk 
responsibility for what is happemne 
there? When men take to arms and 
precipitate an armed uprising, can you 
simply dismiss it by saying there ia 
foreign hand behind it? 

Quite apart from that, what are the 
failures of the Central Government? 
Even today, 32 years after indepen-
dence, I am yet to see an industrial 
chimney bellow smoke in Manipur . 
Nobody cares for us. We do not want 
pious hopes or wishes. There is not 
even a single chimney, a single in-
dustry. We have only the handloom 
and some other in significent indus-
tries. 

SHRI YOGENDRA MAKWANA: 
What about the spinning mill, which 
is already commissioned? ... At least, do 
not ignore the facts. 

SHRI NGANGOM D ~ 

Has it produced. anything? 

SHRI MAGANBHAI BAROT: It haa 
been commissioned. 

-, ~ ,  (tt ~ t)  m-
~ ~~~~ t a 

~  t I if( 111 cti1ft'W'f 'fit ItfT t I 

SHRI NGANGOM MOHENDRA: 
So, Sir, instead of mortars, tanks ma-
chine guns and Army you $hould ~ve 
more bl,llldocel's. I repeat, ixulteacl of 
tanka _4 tbe Army. pleue do 1Ome-
thing WNch wiU setve tlJe interest. 
of the peop1e there. Please send mora 
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bulldozers, introduce mechanised far .. 
dling, Open more job avenues by star-
ting industries, not only the spinniDC 
mill b.ut also other industries. Pleafle 
take over the supply and distribution 
of essential commodities with popular 
a t ~at  and there will be less 
insurgency. (lnte*t£ptions). Once 1 
told the Defence Minister also about 
the army operations. 

SHRI" HARlKESH BAHADUR' 
(Gorakhpur): Mr. State Minister, 
you should kindly listen. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): Because the 
hon. Member is giving some facts we 
are practically ascertaining the a t~  

SHRI HARIKESH BA BADUR: But 
in t~ mean time. yOu should also lis-
ten. 

SHRI NGANGOM MOHENDRA. 
I am prepared to discuss across the 
tab'e. not in the midst of what I am 
submitting. 

SHRI YOGENDRA MAKWANA: 
You are most welcome. 

SHRI NGANGOM MOHENDRA: 
The military operations started there 
at a time when there was massive op-
position to the proposed operations 
and there have been certain news-
papers from Qutc::ide, Delhi, Calcutta 
and elsewhere, which published cer-
tain very offensive !pictures and I 
brought it to the notice of the Defence 
Minister. W'mt happens? If a senior 
member of tlle Army, a General or 
any other officer, goes there, he does 
not try to meE't the people. So, please 
meet the people. I was alarmed to 
see the news day before yesterday that 
~  Tiwari, the Planning Minister, 
would go to Gauhati and he would 
go to Imphal also to meet the 
Congress (1) people! Why are you so 
paroehial? Why can't you ·meet the 
peqple and listen to their sentimentst 
That will be very helpful Manipu1 

D.th. de. 

is. unlike any oher pIece. There is 
no communal incident in Mani:pur so. 
far like ·the 'Ones in Moradabad, Delhi, 
Jamshedpur and even Gujarat. None 
of Us are fighting against each other 
there. The former Home Minister, 
Mr. Brahmananda Reddy, whom we 
had the privilege of rece!ving knows 
about this. So also the Secretary ot 
your Department knows that. We 
have a different type of thinking 
among the youths there. This think-
ing is not new and it can be corrected 
provided we pay timely attention to 
it. Why should you let things grow 
beyond certain limits and accuse us? 
We are not trouble-shooters. Plea:;e 
also consider your a ~ t  and your 
failures. What wron'!' thp youth of 
Manipur have committed? There are I 
over one ]akh e ~t ed uDemp10yed 
young people out of a total popUla-
tion of 13 to J 4 lakhs. That is the 
problem and I made it very clear in 
my submission as early as 21st July 
last year. 

Again, in the matter of emp]oymen', 
and all that. what do the peOlp]e think 
there? VVe are ready to accept any 
expert, a gE'nuine expert. For exam-
ple, it is no ~ d deputing an Execu-
tive Engjneer from here only to make 
him a SupE>"'i."tendent Engineer or a 
Chief Enginl'er! We arc refldy to ac-
cept any number of experts. We are 
not that parochial. But please send 
people who can stop the wastage and 
plug the loopholes in the interest of 
the 'Deople t here. Can "rou deny that 
we are very much a part of India? 
Some of them are separatists. Yps, 
se a at ~t tendencv ic; there. Reviva-
lism is there. There. some elderly 
people go around and tpll the young 
peop'e, look three or four divisions 'J! 
thE' Armv BSF. CRPF are there. An 
have come to wage war against tht! 

~ e ~ e  

Now I would like to draw the at-
tention of the House to the tYP(l 91 
reaply thnt We get from the Hofite 
Ministry. 
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I refer to Unstarred Q. No. 1384 
Makwanaji replied to this question. 

"According to the Government of 
Manipur operations were started in 
phases after September 8, 1980. In-
formation regarding the number of 
persons apprehended surrendered, 
etc., is being collected and will be 
laid on the Table of the House". 

This answer was given on the 25th 
February 1931. You ~d not even 
collect how many had surrendered, 
how many had been killed, althougt 
operation started on or after Septem-
ber 8, 1980. I., this the attention } au 
are paying t.) a far of State like Manl-
pur? 

1 will quote one or two more exam-
ples, questions about ffoods, drought, 
·etc. Whenever there are floods in 
Manipur, Minister flourishes! When 
there is drought in Manipur, Minister 

- flourishes! (Interruptions) 

The GovernDlent of Manipur .sent a 
Memorandum on 28-11-1980 on the 
extent of damages caused by floods in 
the month of October, 1980 in that 
State. The Memorandum was found 
deficient in various as e t~  This Me-
morandum was prepared by deputed 
officials whom our Deputy Speaker 
humourously called U God's Avtar". 

It did no! ~ e  the quantum of 
central assistance needed The State 
Government was requesten to send a 
revised Memorandum. The revised 
memorandum was received OD 

28-11-1981. 

It was said that an Engineering ex-
pert was being sent. I do not know 
whether he has gone or not. He is 
going to Manipur for assessing the 
requirement of funds on the basis of 
the damage caused due to floods. 

This t.luestion was replied to on 2nd 
¥arch. J 981. 

I come to Q. 1385. It is on a very 
crucial matter. Everybody knows 
about the murder of my own comrade 
Shri Bira Singh, who was shot dead 
on 1-1-1980; and who shot him? But 
certain evasive answer comes from 
the Home Ministry. Of course Mak-
wanaji has not been given correct 
information though everybody over 
there knows it. Two assailants were 
there and both of them are said to 
be in jail custody. But I may say 
that here either the Home MinistI y 
has been hoodwinked or I am being 
hoodwinked by the Home Ministry! 

I asked the question-

'Whether the assailants of Sbri 
Thokchom Bira Singh who was shot 
dead on 1st January. 1980 have been 
arrested and if so, the number 
thereof? 

The reply was-

'According to the State Government 
one of the assailants has been ar-
rested and the murder appears to 
have been at the instigation of some 
member of the outlawed People'. 
Revolutionary Party of Kanlllel. 
pak". 

The leader of that party is ve-ry 
much in jail. There has been 11'" 

investigation. Nothing of that sort 
has been undertaken as is best known 
to the Home Ministry or the Congress 
Ministry. 

Such being the case. I once again 
suggest pleaSe send experts who 31'8 
really experts, who really intend to 
help us. We do not say that we are 
that much advanced. We are st1ll 
backward. I am coming from a back-
ward region. But I want that such 
an understanding must be in the 
minds of our venerable people here 

an ~ ~ (~~) : 
~ ~ tit, ~ GIft' ~ 

~tt~ ~~ a ~ 
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SHRI CHITTA BASU (Barasat): 
This Proclamtion under article 356 ~ 

relation to the state of Manipur 11 
another example as to how the rulin. 
Party at the Centre misuses this parti .. 
cular provision of the Constitutiol' 
We have got our past experiences 'IJi' 
to how this article 356 has been mi& 
\lSed on several occasions to enhanet • 
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the interests of the ruling Party at 
the Centre. 

If you analyse the Report submitt.!::1 
by the Governor of Manipur, you will 
find that he bases his report on the 
Question of defection and instability, 
that is, very flitting loyalty to the 
party. 

There was never a one-Party Gov-
ernment there-even at the state of 
installation of the Government of 
Rajkumar Dorendra S ~  there was 
a coalition Ministry, The Congrec:s 
Party had only eleven Members and 
they had' to wean away a number of 
Members, really, to quadruple t ~  

strength; from 13 it rOSe to 39. This 
was because of defection and the 
Government was. based ~  defection, 
the Government was base on some 
lures on certain considerations .. Nov-, 
the Governor comes and gives tl,is 
Report though the PDF, the Pro-
gressive Democratic Front-another 
coalition of several Parties, six PaI-
ties-claimed the majority, that is a 
strength of 30, while Congress-I and 
its supporters were 29. they were nat 
allowed to form the Government; tl-te 
reason is that that government of the 
PDF. with a strength of 30 Members, 
cannot be a stable government. But, 
at the end. the Governor suggests t'lat 
he Assembly cannot be dissolved, it 
should be kept in suspended animp-
tion. For what purpose? You will be 
astonished to learn this. I am qUilt-
ing: 

" . It may be possible for one 
side or the other. Congress-I or t~e 
PDF, togather. even from the pre-
sent HOUse adequate support to be 
able to form a stable Ministry." 

How? There is the possibility of sutJ-
port being bought, being purchased, 
hot 'brought' but cbou«ht' by money 
or through lure of office. Unfortu-

D.G,. etc. 

nately, the President of this country 
ha& become a partner of this docu-
ment which encourages defection, 
which encourages bribe, which encou-
rages horse-trading, which encourages 
this kind of malpracticeg. Therefore 
J am strongly opposing this RCl'olu-
tion. Had they been sincere, they 
~ t d have straightway dissolved tJ-.l.C 
Assembly and created the ('onditif'Jl 
for a democratic process of Govern-
ment. Instead of that, they are reJ;.·-
inb on the immoral practice of de~e
tion, of money and of lure of officf'. 
It is not only corrupting the Manipuri 
politician but it is also an encourage-
ment for corruption in politicians of 
other part.:; of th""e-countrv. As has 
been mentioned, the entire Haryana 
Party wal:; purchased and they became 
the rullinr. Party now ... 

AN HON. MEMBER: What about 
Karnabka? 

SHRI CHITTA BASU: TherE" :11'(' so 
many and it is not necessary for me 
tc say. Therefore. the basic problcnl 
of Manipur to-day is ~ta t  anrl 
ir ~  

Now. dealing with the prohlem of 
instabiJity. my allegation is that the 

~ ess (1) is e a ~ in!'tability. 
They are danding in the way of a~

ing a stable political system in th;\t 
part of the country. Why I say '30': 
I say sO from certain backgroun:t ~t
Ties. You know there is an attempt 
of remote control operation. Mr. 
Dorendra Singh was made the ChiC'f 
Minister. You know for some t ~ 

he fen from the grace of the aut:'''t'tty 
here, presumably. for two reasons. 
One reason is that there was a replJrt 
-and ·the Government of India knows 
it-that he has certain unspecifled 
links with a sectiol1 or the insurgel1h. 
Secondly, Mr, Dorendra Sinqn ~ t 

himself involved in the ASSI!ID tangle. 
You know the story. He waR t ~ 

RS a medjator between the AASU &.I'\i 
the Gana Sa ~ a  Parishad and 'the 
Government of India. He claimed 
himself as the representative Of' 1he 
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accredited representative from. the 
uovernmen1. OL lndJ.a. m tne mat.ier 01 

~ lle"OtlatJ.ons W.11Cl'eas out' 

lneRds nere were llot acceptmg nlS 
Cl't!Qlblil ty. 

As a matler of 1act he complicated 
tilt: enlll'e ISsue ot tne ~ ort.1l .!!:asterll 
ueglOn a ~ the 10l'eJ.gn natiOnals 
Issue. He came here and compronusea 
the hesItating students from .M.anipul" 
to accept ,~ as tne cut-o.lf year for 
detectlllg and deporting foreIgn na-
tionals. It has got a wlde impact. 1t 
has got wide lloplications. If the Guv-
~  of lY.lumpur with the conscnt 
Of the tiuvcrnment of India agrees to 
LHe pnIlclpie of takmg ~ 2 as the 
cut-OIL Y\.!tll', it must have some re-
PCl'CU::;SlOllS III the case of Assam. 
',l hereloL'e, he fell from the grace 
01 tile a ulhorl ty here. He has been 
liladc the Ambtl$bUdor or Norway. 
JJut iV-l.r. J.)orelldl'a Singh is not 
Lhc lllUll to take thmgs lYing 
low. 'l'hUl'C10l.'t!, Mr. Rishang 
e s t ~, who wa::; his deputy, 

~  made the Chief ~e  and Mr. 
DOl'Clldl'a 8111gh started wil'cpulling 
from DeJ.lll. ~tead of going to N 01'-
way, he is very much here indulg-
mg 111 fuctlOl1aL pohtics. And this 
lvl1·. Hishullg Kcishang wa:; made the 
Chief Minlster on the understanding 
01 au the hope or on the cak'111ation 
that be would be in a better posi-
tion to deal with the insurgents. Ins-
tead of domg it, it is also alleged that 
he has also involved a section of the 
burEaucracy in encouraging directly 
or indirectly the insurgents. 

Sir, I would only like to mention 
that Shri 1mbetombi Singh, former 
P.W.D. Minister made a public state-
ment saying or exposing thenexus 
between the insurgents and some 
highlyplaced politicians and a section 
of bureaucracy. Therefore, myallega-
tion against the governor and the 
Central Government is that insur-
gency is being prompted or is being 
encouraged or is being aided and 
abetted by a section of highlyplaced 
politicians belonging to the Conc-

ress (I) and a section of the bureau-
cracy operating under them. In this 
cunnecUon, I would say that insur-
gency is not a phenomenon which is 
very peculiar to Manipur alone. In 
surgency is. a product ot socio-
economIC conditions, as has been 
pointed out. Of the total population 
of 13 lakhs, only one lakh educated 
youths are unemployed without anY 
scope of a lIfe to live. This very 
prublem of unemployment of educated 
youths is creating an ideologica.! basis 
of insurgency. ~ve  that support is 
from a s.ection of higherplaced poli-
tic'lans. 1 do not want to score a 
point. My pOlOt is: I agree, 1 concede 
and I feel that there are two major 
problems for the Manjpur people-
insurgency and instability. For God's 
sake don't encourage instability; for 
God's sake don't destroy the democra-
tic procuss in that State because, ulti-
mately, the democratic process can 
bring back the Manipur people to the 
mainstream of the nu tional life. 

So fal' as insurgency is concerned, 
that hus to be fought from economic 
point of view. I may bring to your . 
notice that in the name of meeting 
the msurgencies, large scale excesses 
are being committed. The bureaucrats 
and the police and the military offi-
cers who go there do not take the 
Manipuri people as their brethren or 
as their own men, as their own coun-
trymen. A feeling of alienation is 
crcated among the people. The bu-
reaucrats, the highlyplaced officers, 
should not behave in the way they do 
and the younger section or educated 
section of the people of Manipur, get 
a feeling that they are not part and 
parcel of India. 

The alienation is the breeding 
ground for insurgencies Or it is a 
,breeding ground for the sepa-
ratist movement. I would appeal that 
to enhance all parties' interest there, 
the problem of Manipur is to be 
viQwed from: 

(a) wider perspective, and 
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(b). attempts should be made ho-
nestJy and sincerely to remove the 
deeprooted sense of alienatioll 
among the people of ManJpur. 

I hope and trust that since it is 
under the President's Rule, the Gov-
ernment should take appropriate 
measures to bring about economic de-
velopment and restore the confidence 
among the people of Manipur so that 
they may become strong bulwark 
agamst all kinds of separatism and 
insurgency. 

With these words, I want that Gov-
ernment should take proper note of 
this. 

MR. CHAIRMAN: Shri Makwana. 

SHRI N. GOUZAGIN: Sir, I rise on 
a point of order. The hon. Member 
how has just spoken was charging the 
Congress Party and some of the Mem-
bers to have incited the youths of 
a ~  taking up armed insurgency. 
Is he making the allegation or is he 
merely expressing his opinion? 

MR. CHAIRMAN: There is no point 
of order. The Minister will reply 
now. Shri Makwana. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
Sir, I heard the hon. Members with 
rapt attention and I have taken note 
of all the points which the hon. Mem-
bers have made. I would like to start 
with Sarvashri Chitta Basu and 
Ngangom Mohendra. Both of them 
have stressed the importance of the 
economic development of the area. 
While Mr. Ngangom was speaking I 
pointed out that the Government is 
very keen about it and we have taken 
certain measures. The Prime Minister 
is very keen on the economic deve-
lopment of the North Eastern region. 
Therefore, she has eet-up a Committee 
of which I am the convener. After 
the Corrllllittee has visited certain 
parts of the North Eastern regiou and 

D.O.. etc. 

lone into the details at the various 
programmes which are proposed to be 
undertaken in the North ~as te  re-
glon we have given .•• 

SHRI N. K. MHALGI: The hon. 
Member's complamt is that none ot 
you have vislted Manipur. 

SHRI YOGENDRA MAKWANA: 
It is not possible for the Minister to 
VISIt every part within the short pe-
riod. I wlll be visiting. Why should 
I not? I will definitely visit. 

Sir, it .ia not an assurance which a 
Mlnister has to give in the House that 
he will visit the North as e ~ l·egion. 
I am interested in visiting the State 
and for the bellefit of the hon. Mem-
bers I may point out that I havt:: 
Vl.liitcd tWIce Manipur before 1 be-
came Minister. So, 1 am aware of 
the problems of Manipur. 

Sh', 1 was speaking about the eco-
nomic programme in this North Eas-
tern region. Both Mr. Basu and Mr. 
Ngangom have atl'essed top priority 
for the economic programmes. I really 
appreciate the feelings of both the 
hon. M<'"mbers and 1 can point out to 
them that the Government has taken 
up var10us programmes. Sir, in the 
First Plan (1951-56) the Plan outlay 
was Es. 1.&5 crorcsj Second Plan 
(1956-61) it was Rs. 6.28 crores; 
Third Plan (t06l-06) it became 12.88 
crores; Fourth Plan (1969-74) it was 
Rs. 30.32 crores; Fifth Plan (1974-79) 
it was Rs. 92.86 crores and the Sixth 
Plan it became Rs. 163.20 crores. The 
revised Sixth Plan outlay is Rs. 240 
crores. 

So far as the Annual Plan is con-
cerned for 1978-79 it was Rs. 29.6 
crores; 1979-80 it was Rs. 32.5 crot:es; 
1980.81 it was 4l.85 crores and 1981-
82 it is Rs. 43 crores. This is the im-
portance which Government gives. So 
far as economic programme and set-
ting up of industries for the removal 
of unemployment in the area is con-
cerned, 1 was po1ntin, out to the hon. 
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Member that two medium ttize indus-
tr.l.es Starcnl Glucose and Sugar I J.)istll-
.1el'y are bemg taken up. A spmw.ng 
Dll.lJ. Wll.n a capacity 01 ~ ,2  spmd.l.es 
haa alreaay been pal'tla1.ly c.;ODllDlS-

Blonea. A DUru-cement tactory wlth 10 
tons per day capacity is bemg set-up 
at ukhrul . .Now, these are the wdus-
triel or the industrIal projects which 
the Government is twn, up. 1:hen, 
Special Programmes for the liackward 
Classes are made for which we have 
pI'ovided money. 

So far as provision of roads is con-
cerned, SlU'1 .tfankesh ~a ad  a~ 

l:lpeakmg about this. He was men-
tlorung that no importance IS bemg 
given to the constructIon 01 J.:oads and 
Irrigation proJects in this area. 

For the benefit of the hon. Membe!':) 
here, 1 would hke to point out. that. 
a large number of construchon of 
roads and ll'ngatioll PJ.'ojects are belng 
taken up. The area under IrIlgation 
in 1979-HO was only about 6,000 hec-
tares. In 1980-81 1t became 11,000 
heet-ares. In 19H1-82 it would be 
24,000 ht!ctares. rfhis is the position 
regarding Irrigation. 

Now, take the vlllagt!s connected by 
road, 

In 1979-80 their number was only 
948. In 1981-82, it is proposed to be 
increased to 1026. This shows the 
great importance which the Govern-
ment is giving to construction of 
roads. 

Then, t.ake the total length of the 
road construcied. I give the figures 
of Surfaced Road in K.M. The figuDes 
are: 

1979-80 

1980-81 

1981-82 

1433 K:M. 

150B K.M. 

1645 K.M. 

T'ake Unsurfaced Road in K.M. Here 
the figures are: 

19'79-80 

1980-81 

.81-82 

1'700 K.M. 

1'794 K.M. 

1799 KM. 

l!',rom this you will know the impor-
tance which the Government is I1vmg 
tor the development of roads. 

So far as Generation of Power is 
concerned, t ~ position is this. 

1979-80 

1980-81 

1981-82 

19.6 M.W. 

22.2 M.W. 

27.0 M.W. proposed. 

Now, from this, yOu will understand 
the Importance being given to the eco-
nomic development of t.he State. 
There are programmes for generating 
gain1ul employment for the educated 
unemployed people. 

SHRI R. K. MHALGI (Thane): Is 
the report correct that there are about 
1 lakh of unemployed educated youth::; 
in Manipur? 

SHlH YOGENDRA MAKWANA: I 

am not sure; I cannot give the figure 
ofIhand just now. It may be with the 
Labour Ministry. But it can be 
checked up. There is a crash prigram-
me which has been started and this 
includes schemes like starting of 
industnes, poultry estates, social fore-
stry, mushroom cultivation, consumer 
departmental stores, setting up of \vork-
shops etc. We offer various training 
programmes for all these projects 
which 1 haVe mentioned. These are 
the steps which the Government has 
taken in order to provide gainful em-
ployment to the unemployed youth in 
the State of Mnnipur. 

Why is it found necessary nOw to 
impose President's rule? The Gover-
nor's report is very clear about the 
need to impose the Presidents, l'ule. 
Shri Mohendra Ngangom quoted some 
lines from the report and I said, you 
please read the foregoing paragraphs. 
He was reading something out ot 
contract and so for the information 
of the hon, Member I would like to 
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read this portion of the Governt)l"s 
report. The report of the Govern-
nor says as follows: 

"The reasons in favour of suspen-
sion are, first and foremost, that the 
present Assembly was elected only 
about thirteen months ago, ond it 
would not be desirable so soon to 
haVe another election which, in the 
present conditions of Manitpur, is 
likely to be marred by a great deal 
of violence, with some of the can..:-
didates enhsting the support of one 
group of extremists or another. 
Second, it may be possible for one 
side or the other to gather even from 
the present House adequate support 
to be able to form a stable Ministry. 
And third, going by past experience, 
one cannot reasonably hope that an-
other election would result in the 
election of candidates with more 
stable party loyalties or better poli-
tical ethics." 

As against theSe, if the As-
sembly is only suspended, there 
is a possibility of supPOrt being 
bought by money or through lure 
of office. The dissolution on the 
other hand, might have a chasten-
ing effect on the various politi-
cal parties, and the candidates. 
Weighing both sets of considera-
tions, I feel that On the whole, it 
would be preferable only to suspend 
the Legislative Assembly for the 
present. However, if after watching 
the situation for sometime, it ap-
pears that neither side is able to 
secure an adequate majority through 
legitimate means, the Assembly 
should be dissolved." 

This the report of the Governor which 
says why the Assembly should be kept 
under suspended animation and why 
the President's Rule should be im-
posed nDW. After giving the Teasons, 
'he has said that it should be kept 
under sUSllended animation and it it Is 

D.G •• etc. 
not possible to establish a stable 
rule in the State, then it can be dis-
solved. He has referred to shifting 
loyalties. The history of the State is 
that before Manipur became a State 
the President's Rule was imposed two 
times. After it became a full-fledged 
State, it came under President's Rule 
in 1972, 1973, 1977 and 1979. If we 
examine the question of shitting loyal-
ties, it will be an interesting matter, 
specially the defections in the present 
Manipur Assembly since January, 
19M. 

Now, I would give the picture of 
the present Assembly only. I do not 
want to go into the details of the 
previous Assembly. Otherwise, it will 
be a very very interesting picture. Sir, 
24 Members shifted their loyalties 
once, 5 Members shifted their loyalties 
twice, 5 Members shifted their loyal-
ties thrice, 3 Members shifted theIr 
loyalties four times and 2 Members 
shifted their loyalties five times. Now 
this is the picture of the Assembly. 
Every day the Members go on shift-
ing their loyalties. It is not possible 
for the Governor also to know on 
which side a Member will sit today 
and on whicli-sme he will sit tomor-
row. Today he may be in the Cong-
reSS-I, tomorrow he may be in another 
party. So, in the present situation, 
the strength is like this. 

It is an Assembly of 60 Members. 
Out of 60, only 59 Members are there 
and out of 59 Members, 31 are in Op-
iposition and 28 are in Congress-I 
Party. One Member will definitely 
be the Speaker. If one shifts the 
loyalty, there will be imbalance. 
Under the circumstance, it will be 
very very difficult to function. So, in 
'this situation, the Governor has re-
commended imposition of the Presi-
dent's Rule under Article 356 of the 
Constitution. And for these reasonS 
which I enlisted, he had suggested 
that the Assembly should be kept in 
suspended animation for sometime and 
then the position should be examined. 
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This is the situation in the State. 
Thel'efore, We have come before this 
House with this Resolution and the 
Budget of the Manipur State. Sir, r 
have pointed out to the hon. Members 
the various economic programmes 
which the Government proposes to 
undertake in that State and various 
measures to eliminate unemployment 
among the educated youth. 1 can 
assure the hon. Members ... 

SHRI HARIKESH BAHADUR: r 
havE:' said that the former Chief Mi-
~te  Shri D,orendra Singh has al-
ready been appointed Ambassador 
to Norway. But he is still participat-
ing in the political activities. I want 
to know whether the Government is 
going to advis(' him that he should 
at least now stop the political activi-
ties because it is against the princi-
ples and traditions. 

SHRI YOGENDRA MAKWANA: 
Till Shri Dorendra Singh resigns from 
the Assembly. it is open to him to 
vote how he likes. 

The hon. Member, Shri Gouzagin, 
while speaking, referred to one ques-
tion which he put in the House and 
r had given an assurance to lay the 
figures on the table of the House. I 
win come before the Hou!;e and place 
those figures here, but for the infor-
mation of the hon. Member, I would 
like to give the figures now. 

These figures are for the year 1980 
and upto 16th March, 1981. 

During 
]980 

Extremists killed 29 

Extremists captured 195 

Upto 
16-31-1961 

2 

30 

Extremists surrendered 112 36 
(upto Dec. 80) 

We can total these figures up and we 
would know the total number of eX-
tremists killed, captured and surren-
dered. 

This is the position of the State of 
Manipur. On account of the reasonS 
which I have explained and which my ,. 
senior colleague has already men-
tioned before the House, I would re-
quest the hon. Members to /pass the 
resolution as also the budget propo-
sals of the Manipur State. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BARDT): Mr. Chair-
man, Sir, I will be taking both the 
things together, supplementary de-
mands far a total sum of Rs. 7.62 
crores for the budget for 1981-82 
with the vote of account for a period 
of five ) t ~  

While giving the reasons for the .. 
supplementary demands. I would like 
to mention a few facts also. The 
hudget for 1980-81, as presented to 
the State Legislature last year, envi-
saged a revenue surplus of Rs. 17.81 
('rores. However. taking into account 
the opening deficit of Rs. 2030 crores 
and also the net effect of transactions 
on capital and pul?1ic accounts, the 
YE'ar wac:; expected to close with a de-
ficit of Rs. 30.58 crores. According to 
the revised estimates. the opening de-
fidt is Rs. 15.15 crores and the closing 
deficit Rs. 9.43 crores. The imtprove-
ment is mainly due to increase in 
revenue receipts. larger Ct'ntraI assis-
tance for Plan schemes. inC'rease in 
RpeciaI Joan meeting the State's open-
int deficit and more loans from the 
Life Insurance Corporation. 

If I may ~ ve the break-up of the 
plan expenditure which is going to be 
Rs. 5 crores. it is as follows. Major 
plan provision in the supplementary 
demands are-irrigation and water 
~ D  schemes: Rs 1.59 crores; power 
''''rojects: Rs. 93 lakhs; crash s e~e 

Or employment generation: 91 lakhs. 
pducation: ~ 68 lnkhs; am-icul-
ture: Rs. 36 lakhs and indus-
tries: Rs. 29 lakhs. The main non-
plan provisions are-repayment of 
waYR and means advances from RBI: 
Rs. 67 lakhs; purchase of foodgrains: 
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Rs. 26 lakhs, .and s e a e s~ 

Rs. 169 lakhs. 

My distinguished colleague, the 
Ministry of State for Home Mairs, 
has already given some details about 
the 6th Plan and I would like to give 
a few more details. So far as Manipur 
and its plan is concerned, it is rele-
vant to note that in the draft Five-
Year Plan 1978-83, which never saw 
the light of day. an outlay of Rs. 
173.20 was provided; now the approv-
ed Plan outlay for the Sixth Five 
Year Plan is Rs. 240 crores. 

Now, I corne to the question how 
the Government is concerned with the 
development of plan programmes in 
the State of Manipur. My colleague 
has already mentioned about that. 
The annual plan for 1980-81 provides 
for an outlay of Rs. 41.85 crores in-
cluding Central assistance of Rs. 36.75 
crores. But Sir, far the present year 
1981-82, the Plan outlay for Manipur 
is Rs. 43 crores, which will be 100 
per cent met from the Central assis-
tance. 1 hope the hone Member 
N gangom Mohendra who was good 
enough to say that the Central assist-
ance is in bounty, will further appre-
ciate, that compared to the last year, 
e ~ in the Outlay of Rs. 41 85 crores, 

the Central Assistance wac; Rs. 36 '15 
crores. In 1981-82. as I said; the 
figure is raised to Rs. 43 crores and 
thic; is to be fully met from Central 
assistance. 

I may also state some details about 
it. 

SHRI NGANGOM MOHENDRA: 
Will the han. Minister assure the 
people of Manipur that loopholes will 
be plugged? 

SHRI MAGANBHAI BAROT: Sir, 
that is what we all desire and let us 

• try and I am sure you will also co-
operate. 

itt f'W1cIttOt& .. ......,..hd. 
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Now, Sir, let us know a f.ew tact. 
about important items into the State 
Plans because a concern was shown 
about the development of MaDipur. 
Therefore I will mention only a few 
facts. __ 

Irrigation. The Plan Outlay for 
1981-82 is ,Rs. 6 crores, compared to 
Rs. 5.87 in 1989-81 and the area 
under irrigation is expected to in-
crease by 5,000 hectares in 1980-81 
and by 8,000 hectares more in 1981. 
82. 

Sir, if I may mention the schemes 
and Plan, the Loktak Lift Irrigation 
scheme is one of them for which 
estimated cost is Rs. 16.21 crores. 
Upto 1979-80, an expenditure of 
Rs. 10 crores has been incurred. The 
spill-over in the Sixth Plan is Rs. 6.20 
crores. The Scheme is expected to 
create an irrigation potential of 40,000 
hectares during the current year and 
5,000 hectares are expected to be 
brought undcr irrigation. 

Sir. Singda Dam is O.1.C of the 
schemes and if I may say so, this 
Scheme has got a target of 4,000 hec-
tares of irrigation potential. During 
1981-82 1,000 hectares wiU benefit 
from the Scheme. 

Then, Thoubal Multipurpose Project 
is estimated to cost Rs. 54 crores. The 
Control Board for the project has 
been constituted recently. The pro-
~e t is expected to be completC1i dur. 
109 the Seventh Plan. It will create 
an irrigation potential of 34,000 hec-
tares. 

So far as Outlay on power is con-
cerned, there is a provision ot Rs. 
3.80 crOres for 1981-82; installed capa-
city is 19,672 ICW, which is mostly 
from diesel generators. The important 
hyde] schemes in progress are Lokchao 
and Booning. which are expected to 
be commissioned bv 1983· and Lei-
makhong Stage III Is Uk.ety to be 
commissioned in 1964. Sir, out of the 
total number ot 1,949 v1llaces, 822 
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villages have been electrified. Simi-
larly water supply, Coming to indus-
try. which my distinguished colleague 
mentioned, there is a provision of 
Rs. 2.60 crores for industry. The 
break-up is as under: 

Village and small-scale industry-
Rs. 1 crore; 

S eric ulture-Rs. 1 crore; 

Large and Medium Industries-
Rs. 60 lakhs. 

Important industrial projects in-
clude the following: 

Spinning Mill with 25,250 spindles 
is expected to be commissioned in 
1981-82. It has already been partly 

ss ~ wiLh 6,000 spindles and 
the estimated cost is Rs. 8.16 crores. 

SRRI NGANGOM MOHENDRA: 
Number of employees? 

SHnr MAGANBHAI BAROT: Well. 
you can imagine that 6,000 spindles 
are already in commission and we 
expect it to risc to 25,250. 

The Storch and Glucose project has 
been taken up at a cost of Rs. 6 
crorcs. 

Scttinq up of a sugar and distillery 
plant with a copacity of 1,250 tonnes 
at an estimated cost of Rs. 7.5 crores 
is also under consideration. So far 
as Education is concerned. there is a 
provision of Rs. 3.14 crores fOr 1981-
82. This includes Rs. 1.80 crores for 
gE"neral education. Rs 52 lakhs for 
Manipur University and Rs. 50 lakhs 
tor pliysical education and sports. 
Other provisions are: Rs. 8 lakhs 
for adult education and Rs. 18 lakhs 
fOr technical education. 

Coming to tribal areas develop-
ment, I may mention that about 35 
per cent to 40 per cent of the Plan 
outlay is utilized for programm-es 
for tribal areas d-evelopment. In ad .. 
dition special Central assistance for 
supplementary programme 1n tribal 

areas is provided. During 1981-82. 
Over 40 per cent or the state Plan 
outlay of Rs. 43 crores will be utiliz-
ed for tribal area development. There 
is a se a ~te tribal development cor-
poration for implementing special 
programmes fOr tribal areas. 

SHRI R. K. MHALGI: Is there 
any specinc provision in the budget 
for unemployed, educated youth? 

SHRI MAGANBHAI BAROT: + 
hope the hon. Member will appre-
ciate that these programmes of tribal 
areas development, programmes for 

~  up industries and programmes 
of settlng up-new industries-all these 
will absorb the uncmploYElid p(!ople. 
I think I have given the possibilities 
and potentialities, year-wise. 

MR. CHAIRMAN: The question is: 

"That thi.:; HOUse approves the 
Proclamation issued bv the Presi-
dent on the 28th February. 1981 
under article 356 of the Constitution 
in relation to the state of Manipur." 

Tl1P motion Was adopted. 

MR. CHAIRMAN: I shall nOw put 
the Demands for Grants on Account 
in re<;pect of the Budget for the State 
of Manipur for 1981-82. The ques-
tion is: 

"That the respective sums not 
exceeding the amounts on Revenue 
Account and capitol Account shown 
in the third columl\ of the Order 
Paper, be granted to the President 
out of the ConSOlidated Fund of the 
State at Manipur, on account, for 
or towards defraying the charges 
during the year ending on the 31st 
day of March. 1932, in respect of 
the heads of demands, entered in 
the Second Column thereof against 
Demands Nos. 1 to 25", 

The motion was adopted, 

MR. CHAmMAN: I shall ~ t 

the Supplementary Demands for 
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Grants in respect of the Budget tor 
the State Of Manipur for 1980.81. 
The question is: 

"That the respective Supplemen-
tary sums not exceeding the amounts 
On Revenue Account and Capital 
Account shown in the third column 
of the Order Paper, be granted to 
the President out of the Consoli. 
dated Fun..:! of the State of Manipur 
to defray the charges that will 
come in course of payment durin, 
the year ending on the 31st day of 

March, 1981, in respect of heads oC 
demands entered in the Second 
Column thereof-

Deman. Nos. 1 to 10, 12 to 15 
and 17 to 25." 

The motion was adopted. 

16.43 hrs. 

MANIPUR APPROPRIATION (VOTE 
ON ACCOUNT) BILL,· 1981 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FlNANCE (SHR! 
MAGANBHAI BAROT): I beg to 
mOVe fOr leaVe to introduce a Bill to 
provide for the withdrawal of certain 
sums from and out of the Consolidated 
Fund of the State of Manipur for the 
services of a part of the financial 
year 1981-82. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro .. 
duce a Bill to provide for the with-
drawal of certain sums from and 
out of the Consolidated Fund of 
the State of Manipur for the Ber-
vices of a part of the financial year 

----'----

1981-82." 

The motiOn was adopted. 
SHRI MAGANBHAI SABOT: 

introduce· the Bill. 

I beg to mo"'-. 

I 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out ot the Consolidated Fund 
of the State of Manipur for the 
services of a part of the financial 
year 1981-82, be taken into consi-
deration." 

MR. CHAlRMAN: The question 
is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Manipur for the 
servlces of a ,part of the financial 
year 1981-82, be taken into consi· 
dation." 

The motion was adopted. 

MR. CHAIRMAN: Now we shall 
take up clause by clause considera-
tion of the Bill. The question is: 

"That Clauses 2 and 3 and the 
Scheduled stand part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 and the Schedule 
were added to the Bill. 

Ckl.use 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI MAGANBHAI BAROT: I beg 
to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question 
is: 

"That the Bill be passed." 

The motion was .adopted. 
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